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 Joint  Committee  on  Offices  of  Profit

 13.7  1/2  hrs

 BILLS  PASSED  BY  RAJYA  SABHA

 [English]

 SECRETARY  GENERAL  Sir,  |  lay  on
 the  Table  four  Bills  as  passed  by  Rajya
 Sabha  on  the  16th  March,  1993:-

 1.  The  Uttar  Pradesh  State  Legislature  (Del-
 egation  of  Powers)  Bill,  1993.

 2.  The  Madhya  Pradesh  State  Legislature
 (Delegation  of  Powers)  Bill,  1993.

 3.  The  Rajasthan  State  Legislature  (Delega-
 tion  of  Powers)  Bill  1993.

 4.  The  Himachal  Pradesh  State  Legislature
 (Delegation  of  Powers)  Bill,  1993.

 13.7  3/4  hrs.

 COMMITTEE  ON  PETITIONS
 Fourth  Report

 [Engiish]

 SHRI!  P.G.  NARAYANAN
 (Gobichettipalayam):  |  beg  to  present  the
 Fourth  Report  (Hindi  and  English  versions)
 of  the  Committee  on  Petitions.

 13.08  hrs.

 ELECTION  TO  COMMITTEE

 Joint  Committee  on  Offices  of  Profit

 [English]

 LAL  SHARMA SHRI  CHIRANJI
 (Karnal).  |  beg  to  move’

 “That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do  elect  one
 member  of  Rajya  Sabha  according  to  the
 principle  of  proportional  representation  by
 means  of  the  single  transferable  vote  to  the
 Joint  Committee  on  Offices  of  Profit  in  the
 vacancy  caused  by  the  resignation  of  Shr
 Som  Pal  trom  the  membership  of  the  Com-

 mittee  and  do  communicate  to  this  House
 the  name  of  the  member  so  appointed  by

 ajya  Sabha  to  the  Joint  Committee.”

 MR.  SPEAKER:  The  question  is:

 ”  That  this  House  do  recommend  to
 Rajya  Sabha  that  Rajya  Sabha  do  elect  one
 member  of  Rajya  Sabha  according  to  the
 principle  of  proportional  representation  by
 means  of  the  single  transferable  vote  to  the
 Joint  Committee  on  Offices  of  Profit  in  the
 vacancy  caused  by  the  resignation  of  Shri
 Som  Pal  from  the  membership  of  the  Com-
 mittee  and  to  communicate  to  this  House
 the  name  of  the  member  so  appointed  by
 Rajya  Sabha  to  the  Joint  Committee.

 The  Mition  was  adopted.

 13.08  1/4  hrs.

 MATTERS  UNDER  RULE  377

 (i)  Need  to  tape  immediate  steps  to
 sea  solar  Project  at  Kulasekarapatanam,
 district  Chidambaranar,  Tamil  Nadu.

 [English]

 SHRI  वि.  DHAMUSKODI  ATHITHAN
 (Tiruchendur):  Kulasekarapatanam  in
 Chidambaranar  district  of  Tamil  Nadu  has
 been  located  by  Technical  Committee  of
 Ministry  of  Energy  as  an  ideal  place  for
 setting  up  of  the  first  100  MW  Sea  Solar
 Project  producing  electricity  from  the  sea
 water  which  will  cost  about  $250  million,  and
 the  successive  projects  of  similar  capacity
 will  cost  only  $  50  million  each.  The  proposal
 was  made  by  Dr  ७  Hilbert  Andreson,  the
 Research  Scientist  and  President  of  Sea
 Solar  Power  Corporation,  USA  who  claims
 that  no  raw  materials  are  needed  and  the
 process  is  pollution  free.  Further,  itis  claimed
 that  the  electricity  produced  with  this  pro-
 cess  will  be  the  cheapest  in  the  world  as
 compared  to  conventional  sources  such  as
 coal.  hydel  and  nuclear,  besides  the  avail-
 ability  of  several  by-products.  Even  the  price
 of  power  so  produced  will  be  paid  to  the  Sea
 Solar  Power  Corporation  in  dollar  that  would
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 accrue  by  exporting  diamonds  to  USA  as
 counter  trade.  As  the  country  is  facing  short-
 age  of  electricity,  the  Government  should
 take  initiative  and  render  all  support  to  this
 project.  This  novel  project  is  generating
 electricity,  with  the  help  of  sun’s  heat  stored
 in  its  upper  layers  well  by  giving  by-products
 such  as  drinking  water,  alkali,  bromise,  car-
 bon-dioxide,  hydrogen,  oxygen  etc.

 Tamil  Nadu  Government  has  already
 sanctioned  this  Sea  Solar  Project  and  the
 matter is  pending  with  Union  Finance  Minis-
 try  for  clearance.  Therefore,  |  request  the
 Central  Goverment  to  clear  it  to  enable
 them  to.  start  the  Project  at
 Kulasekarapatnam  at  the  earliest  possible.

 (ii)  Need  to  set  up  mineral  based
 Industries  in  Balaghat  district  ,
 Madhya  Pradesh.

 [  Translation}

 SHRI  VISHWESHWAR  BHAGAT
 (Balaghat):  Mr.  Speaker,  Sir,  Balaghat  dis-
 trict  is  among  those  backward  districts  of
 Madhya  Pradesh  which  is  largely  populated
 by  the  people  belonging  to  the  Scheduled
 Tribes,  Scheduled  castes  and  backward
 classes.  There  are  huge  mineral  reserves
 here  which  mainly  include  manganese,  cop-
 per  ore,  dolomite.  Besides,  the  area  is  rich
 in  forestry.  These  reserves  can  be  exploited
 to  solve  the  problem  of  unemployment.

 |  would,  therefore,  like  to  submit  to  the
 Central  Government  that  industries  based
 on  minerals  and  forests  (Copper  Smeltering
 Plant,  Ferro  manganese  Plant)  should  be
 set  up  in  the  area.

 (iti)  Need  to  set  up  an  engineering  Col-
 lege  and  an  IIT  at  Berhampur,  dis-
 trict  Ganjam.  Orissa.

 [English]

 SHRI  GOPI  NATH  GAJAPATHI(
 Berhampur):  Orissa  has  not  made  much
 progress  in  the  field  of  education.  The  South-
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 em  Orissa  comprising  the  district  of Ganjam,
 Phulabani,  Koraput  and  now  created
 Gajapathi  and  Malkangirilag  behind  the  rest
 of  the  Orissa  in  educational  facility.  Not  a
 single  engineering  College  has  been  estab-
 lished  in  the  entire  Southem  Orissa.  The
 students  who  want  to  undergo  higher  stud-
 ies  in  engineering  have  to  go  to  Rourkela  or
 Burla  which  are  about  400  to  500  Kms.  from
 Berhampur.  As  such  many  poor  but  merito-
 nous  students  are  deprived  of  going  for
 higher  studies  in  engineering.  There  is  a
 tremendous  scope  to  establish  and  expand
 engineering  studies  in  Ganjam  district.  The
 growing  demard  for  engineering  studies
 with  infrastructural  facilities  like  alot  of  open
 space,  mines  and  marine  resources  for  field
 work  etc.  justify  that  an  engineering  college
 and  an  IIT  should  be  set  up  at  Berhampur.

 Besides,  Government  of  India  has  been
 laying  great  stress  on  the  promotion  of
 vocational  and  technical  education
 Berhampur  university  is  the  only  university
 in  the  country  without  engineering  college.  |
 urge  upon  the  Government  that  a  full-fledged
 engineering  college  andan  IIT  shouldbe set
 up  at  Berhampur  in  Ganjam  district,  Orissa
 during  the  8th  plan  period.

 (iv)  Need  to  fix  remunerative  price
 far  groundnut  at  Rs.  1000  /-  per
 quintal  in  Andhra
 Pradesh

 SHRI  A.  VENKATA  REDDY
 (Anantapur):  Andhra  Pradesh  stands  _al-
 most  at  par  with  Gujarat  in  the  production  of
 groundnuts.  Out  of  total  production,  90  per
 centis  grown  in  rained  areas  of  Rayalaseema
 and  in  Telanganaf  districts.  As  against  90
 per  cent  of  the  crop,  60  percent  is  grown  in
 Rayalseema  district,  which  is  one  of  the
 major  commercial  crops  grown  there.

 The  price  of  groundnut  has  orevailed
 between  Rs.  1200  to  Rs.  1300  per  quintal
 during  the  last  3to  4  years  andit  has  steeply
 fallan  down  to  Rs.  600  to  Rs.  700  per  quintal
 this  year,  that  too  when  the  prices  of  fertiliz-
 ers,  pesticides  labour  have  gone  up  abnor-
 mally.  The-Sun  Flower  and  cotton  growers
 find  difficult  to  dispose  of  their  stocks  at  the
 prevailing  price  and  the  crop  is  laying  for


